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{ IN THE CENTRAL ADMINISTRATIVE TRIBU
NEW DELHI :

-

; O.A. No. 786/92 199
FA. No.

DATE OF DECISION B-9-1993

Shri Baisakhi Ram Petitioner

shri Umesh Mishra Advocate for the Petitioner(s)

[

- —

Versus

Uniocn of India Respondent

shri NK Agarwale : Advocate for the Respondent(s)

CORAM
The Hon'ble Mr. N.V.,Krishnam, Vice Chairman(A).

The Hon’ble Mr.
v

Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter oT not? v
Whether their Lordships wish to sec the fair copy of the Judgement 7
Whether it needs to be circulated to other Benches of the Tribunal 7~
URAL
JUDGEMENT
(Hon'ble Shri N.V.Krishnan, Vice Chairman(R)

B w DT

The applicant is a highly skilled diesel fitter
at the diesel shed, Shakurbasti, Jelhi, He states that
certain decisions were taken in thi_83rd PNM Mest ing

r with URMU cn 7/8=1-91 and in pursuantthereof a joint
meeting wes held on 18-3-91 in the Divisimnal Cffice,
. Ngw Delhi the record of which has been filed as An.B.
The meeting was attendad by ohri AK Gulati, sr.oP0
Ay 3 ’
Mrs.Kusum singh, APO(M) from Erside of the management

and by the representatives of URMU, @l MM \»Q ,

2, The decision arrived 4t is contained in para 2
of An.B which r@ads as follows:i=
“pgth tﬁe unions agreed that the case of Shri
Baisakhi Ram for stepping up of pay shculd be

dealt with at par with his juni
‘ juniors whc have
already been stepped up. They have alsc agreed

o
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that in future no such case of sgagpiqg P .
of pay on the basis of adhoc/officiating mrombtion
shall be opened in view of the clear instructions

nouy ayailable from R.ilway Board . Accordinagly
: APD(NY will put up this case for approval of
ADRM-I1 as decided in the 83rd PNM meeting held

on 7/8-1-91." | ¢ crct
3. The applicant's grievance is that though/a decision
was taken, it was not given effect to., He tharsfore made
a representation dated 12-4-91 addressed to the Sr.Divisional
~ Personnel O0f fic er, Northern Railway, the 2nd respondent
drawing his attention to the An.B8 and requesting him to
refix his pay in terms of para 2 of the An.B proceedings.
As the applicant did not receive any reply, he has filed
this apﬁlication for a di:action tc the respondents to

refix the pay of the applicant and rectify the anomaly.

4. The respondsents have filed a reply stating that
the application is barred by time and have denied the
corfectness of its contents. It is further stated by
t he r espondents that they have not received the Ana

representation of the applicant,

Se I have heard shri Umesh Mishra the leaYned cours el
for the applicant and 5hri NK Aggarwal tearned counsel

for the respondents. In regard to limitation of time,

I nctice that this application has been filed on 23-3-92.
The applis{yt states that he made representation on

12-4-91 An.ﬂ% He was therefore vigilant enough to.follow
up his case and 1 have no reasons to disbelieve trat the
representation dated 12-4-91 was made to the 2nd respondent.
That being the Cdse)the application duted 23-3-92 is

filed well within the pericd of limitéﬁicn.

€. When the case was heard on merits the ld, counsel
.for the respondents submitted that it would appear that
kaction had not been taken to put up the case of the
applicant for the approval of the ADRM(M) as mentioned
in para 2 of the Minutes at An.B, He therefae opined
that it would be in the interest of justice if the 2nd

respondent is given reasonable time to consider this




matter in the light of the An.B Minutes and take an

appropriate decision in accordance with the law,

7. The 1d. counssl of the applicant agresd that the

0.A can be disposed of on the abovse lines but the

libert'y of the applicant to apprach the Tribunal in.
case he is aggrieved with any order that may be passed

by the second respondent be pressrved,

8. In the circumstances 1 am of the viesw that this
application can be disposed of by.issuing suitable
directions to the 2nd respondent. Accordingly, the
2nd reépondant is directed to consider the representation
dated 12-4-91 of the applicant which is An.A=-alonguith
the record of the Minutes of the meeting An.B and
consider tha‘prayeerF the applicant in accordamce
with the provisivns of law and in the light of those
Munutes and pass éuitabla orders within two months from
the date ¢f this order. Isjis made clear that I have
not considered any of the issugd on merits and the

applicant would be at libsrty to approach to the Tribunal

again if so advised, L£Z¢~“"////i
. /ﬁ%

( NeV.KRISHNAN g
Vice Chairman(A



